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BEFORE THE NATIONAL GREEN TRIBUNALn 
PRINCPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION NO. 649/2023 

IN THE MATTER OF: 
SHRI KRISHAN KASHYAP 

VERSUS 

STATE OF UTTAR PRADESH & ORS. 

FRESH COMPLIANCE REPORT BY RESPONDENT NO. 4 

10 

PAKESH KAUSHAL 

DIA 

Area DELH 

gn No 1082 

I, Binod Kumar Singh. aged about 45 years, S/o Shri Hiraman Singh, posted as 

Executive Engineer, Head Works Division Agra Canal Okhla New Delhi, do 

hereby solemnly affirm and state as under: 

RAKESH KAUSHAL 
Area. DELHI 

Regn. No 1082 
Vald Up to 7-1-2026 

ABIAL-2026, 

...APPLICANT(S) 

1. That I, Binod Kumar Singh, Executive Engincer, Head Works Division Agra 

Canal Okhla New Dellhi, am fully conversant with the facts of the case and 

am competent and authorized to swear the present A ffidavit. 

WoTAR 

NOT ARY 

...RESPONDENT(S) 

2. That the present matter pertains to issue of discharge of untreated sewage 

from Shivam Enclave, Old Haibatpur, Police Station, Bisrakh, Greater 

Noida, District Gautam Budh Nagar, by laying underground pipeline in river 

Hindon is involved. 

22 JUL 2025 
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3. That vide letter dated |7.03.2025, a lean of ollieials has been constituled by 
lhe lrigalion Depament lo carry out the joint operalion with the Grealer 

Noida Industrial Development Authority (hercinaller relerred to 
"GNIDA) for joint operation for the removal of the encroachments from the 
flood plain zone of River Hindon. 
A copy of letter dated 17.03.2025 is annexed herewith and marked as 
ANNEXURE-1. 

4. That it is submitted before the Hon'ble Tribunal that as per the letter of the 
General Manager, GNIDA dated 09.07.2025, it was requested by the 
GNIDA that the designated officials vide letter dated 17.03.2025 of the 

Irrigation Department be present on 11.07.2025 for the joint operation with 
the GNIDA for the removal of encroachments from River Hindon. 

A copy of letter dated 09.07.2025 is annexed herewith and marked as 

ANNEXURE-2. 

5. That a demolition drive for the removal of encroachments was duly carried 

out on 11.07.2025 in the presence of the officials of the Irrigation 

Department, GNIDA, with the assistance from the Rapid Response Force 

and local police. 

DIA RAKESH KAUSHAL 
Area. DELHI 

Regn. No 1082 
Val1d Up to 7-1-2026 

WOTAR 
22 JUL 2025 
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0. Tha during the opeion, illegal sruetures constructed in Shivam Enclave 
(oony wihin tlhe Iloodpluin ot' the Hindon River were demolished in 
complalee with tlhe directions issued by the Hon'ble Tribunal. 
The photographs of the removal of encroachment is annexed herewith and 

marked aas ANNEXURE-3. 

7. That it is submitted before the Hon'ble Tribunal that as per the directions, 
the Irrigation Department has extended their full cooperation to the GNIDA 
for the removal of the encroachments. Furthermore, it is hereby submitted 
that the Irigation Department shall continue to extend its full cooperation to 
the Greater Noida Industrial Development Authority as and when required. 

8. Hence. the present aflidavit is being filed for the kind consideration and 
perusal of this Hon'ble Tribunal. 

9, I state that everything slated above has been stated by me in my official 
capacitv on and derived from the official records and I state that nothing 
material has been concealed therefrom. 

RAKESH KAUSHAL 
Area. DELHI 

Regn. No 1082 
Val1d Up to 7-1-2026 

WOTARY 
22 JUL 2025 

DEPONENT 
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V'eritied at 

YERIFICATION 

(On this 

the contcnta of thc albove afidavi trom paragraphs I to 9 are believed to bc 

truc and correct o the best ot' my knowledge and belief. No part of it is false 

and nothìng material has been concealed therefrom. 

IND DIA 

2.. UL 2025 

RAKESH KAUSHAL 
Area. DELHI 

Regn. No 1082 

Valid Up to 7-1-2026) 

VOTARY 

2025. that 

Notary 

DERONENT 

ATTESTED 

Delhi 

22 JUL 2025 

DELHI
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1. 

2 

3 

4. 

5 

6 

/tOTOGO/ 

Ho togo HGT-649 /2023 

qaia-2st/ta/qftis 

)8-3-2s 

7906405856 

9953692430 

9415650852 
9311342800 

9899149397 

9560385660 

tgel fec-25 

2025 

ANNEXURE-1265



IS:: 

gais: sfA Hhd-1/2025/9e 

29 11 2024 FI Uta sTà 

gfafaft 

fg -5 u M& 8 

fi5: o9 /0)/2025 

"Learned Counsel for the State of UP does not dispute that it is the joint responsibility of the 

authonties of state as also the Greater Noida to ensure the removal of the encroachmenunauthorized 

construction from the flood plain zone of river Hindon. 

(yoo fis) 

HEIH4P5 (H) 

ANNEXURE-2266



ANNEXURE-3267



SUASN ENCNPASMN 

M.977833239T1276741 Ls 
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